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Shri M. Lal f or too applicant and Shri p.

~~thur for the respondents. Arguments heard.

The Case of the applic ant is that the period

of suspension of 7 years has not been counted towards

the periOd of service for calculating his pay. It
has be-en brought to our notice that the matter :is

pending with too administrative authorities in an
appeal which was directed by this Tribunal to be

- decided within 2 months.

We-find t hat since the departmental remedy has

not bee n exhausted, this O. A. is pre -rnat.ure , It is
like ly that after considering the appeal, the order

~e in favour 'of tre applicant. If it is not,

the applicant is entitled to file a fresh O.A. The

counse 1 for the applicant states that already two

months have passed and his appeal has not been decLdec

To ensure compliance, ~ §ive a further direction

that t he appeal must be decided within a specified

-time from the date of communication of this order,
atrerwise, the respondents shall be commiting the
contempt of the Tribunal.

We therefore, dispose of the O.A. with a
direction to the respondents to decide the appeal
of the applicant positively within the next two
months (after the communication, Of the order).
This order is without pre judice to the claim of the
applicant for which he can file a fresh O.A. if
the applicant does not receive the right re lief from
the department. No order as to costs.
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